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Learned advocate Mr. Xavier ii..ha.s submitted that 

it is construed from the action of the respondent 
in askinc-  isibcn to won:: in place of the ap:licant 

that the applican services have been te.minated. 

Ebt he also stated that the Cu: :licantkjs reporte 
sick. From he aolicatiori rio order written or 

verbal spec ificoiiv aiscontinuing or terminating 

the services of the applicant has been atiecT. 

It is, Lherefore, likely that the ap:lication is 
based on the aenrehenejon that the services of the 

applicant may not be COnLinUCC. .Jhilc rho app1ican 

is free to approach the Tribunal asand when specific 

order of ciscontinuing or terminating tee service s 
passeu or any action C1Scont1nuing or terminating 

the services of the applicant on the part of the 

resoondent takes Placep 	f the ap:ljcanL 	ropor- 
tj 	for duty, at this stage the application c annot 
he admitted. 
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